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SPM & AVH 0A 289/91

Mr K. Ramakumar for the applicant. .

'St CGSC for the respondents by Aroxy .

~
- o

Heard. Admit.
Respondents to file counter affidavit uifhin 4 weeks

by serving* copy on the applicant who may file r9101nder,

if any, within 2 weeks thereafter.

DR for
List -beforefcompletion of pleadlngs on 11.4.91,

As_regards interim relief, we dlrect the respondents
that the applicant should alsc be alloued to appear in‘
the examlnatlon for appointment to‘the post of IPO/IRM
being held in May, 1981 or to any subsequent month

provigionally and subject to the outcome of this appllcatlon.
Copy of the order be given to the counsel by hand .

None appears for the pblicant. Respondents
are represented ‘through counsel., Time till 30.5.91 granted

to file reply, as prayed for. ,
' 11.1/.%1./

. None appears for both sides. Time till
4.7.91 granted. to file reply, if eny.

Nope appears for both sides. Time till 6,.8.91

WZ

17

TWZ

granted to file reply if any as a last chance,

4,7,491

None appears for both 81des.‘ The case is posted
"on 12.9.91 for counter. ‘No further adjournment will

be given. ° /// E SN '

6.8.91

 sssmemn., 2
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20~ 11-91

0.A.N0,289/91

None for the appl@cant.

Counsel for the respondents prays for 4'ueeks time
to file counter affidavit.
Call on 4.10,91,

$

12.9,91

None dppesars. -

Suf?1c1ent opportunities have been given for flllng;

Llst before

P

4010.91 N

counter affidavit but no counter is filed.
the Bench for further directions on 20,11,91.

SPM & AVH
(8)

Mr Ramachandran Nair
Mr Krishnakumar

Since according to the learned counsel for
the respondants that a common counter affidavit is
' piled on a batch of cases of similar nature which
are listed before the R.C. on 25.11.91, list this
case also before that Court for completion of plea-
-dings on that date. :
Lo el

20-11-91

None appears.

‘The numbers of batch of cases of
similar hature have not been furnished by the
Ceunsel'far respondent. A5 such’' the common -
counter affldaVltuflled for the batch of Cases,

could not be Y\ out, Counsel for respondent

may be dlrected to furnish the numbers of batch
of cases so that counter filed in that case
can be taken on record., List before the Bench

for further directions on 9.1.92.

25.11491

He may do so within 4 weeks.
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Mr Ramakumar
Mr Ajith Narayanan
The learned coqnsel.For the respondents now states
that no counter affidavit has been.filed in other similar
cases which have been listed for directions on 13.2.92
~Accordingly, the question of déferring counter affidavit
in this case does not arise. .

The learned counsel for the reggondents is directed
to file counter aPfidavit in this case within 4 weeks with
a copy to the applicant, who may file rejqihder, if any,
within a week thersafter. -

List for Purther directions on 13.2.92. No

Purther adjournment will be given.

Y G < | 02/;;%f1“
o .‘ | | 9-1-92
13.2.92  SPMaND

B Mr.Ramachandran Nair

Mr.V.,Ajith Narayanan

M.P.Dy.No,988/92:

_ The learned counsel for the respondents states

' that an M.P. has been filed a few days ago praying that
the counter affidavit filed in 0.A.814/90 be adopted

in this case, A copy.of the M.P. along with the counterw
affidavit haﬁzbeen made availabde to thevlearned counsel
for t he applicant who has no objection to the M,P. being

allowed., We allow the M.P. and direct that the counter

| affidavit in D;A.814/90 be adopted for this application

also. The k arned ounsel for the gpplicant wishes to

| file rejoinder and undertakes to do sO within one week

| with copy to t he learned counsel for respondents.

List for final hearing on 24.2,92, along with
similar cases,

%;// ‘MP. disposed of. ' L9/52§i1\k

13.2.22
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